CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.No.335/96

Thursday, this the 23rd day of October, 1997,
- CORAM:

HﬁN'BLﬁ MR AM S IVADAS, JUDICIAL MEMBER
HON'BLE MR SK GHOSAL, ADMINISTRATIVE MEMBER

T Susanna,

Part Time Symseper,

Thycaud Head Past Offlce, :

Trivandrum, - ~ Applicant

By Advocate Mr MR Ra jendran Nair
Vs

1.~ The Superintendent af Past Offices,
' Trivandrum South Oivision,
‘Trivandrum-695 014,

2, Tha Chief Post Master Ganeral,
: Kerala Circle, :
Trivandrum-695 033.

3. Union of India represented by
its Secretary, A
Ministry of Communication,
New Delhi, ' - Respondents

By Advocate Mr TPM Ibrahim Khan, SCGSC

The application having been heard on 23.10.97 the
Tribunal on the same day deslivered the following:
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HON'BLE MR AM SIVADAS._QUQIEIAL MEMBER

The applicant,,aggfiﬁved by the 6rder dated 9.2.96
issued by the sscond respondent by which her requaest for
grant of temporary status ulth effect from 29 .11, 89 is

reJected, seaks to quash A-v aﬁé/fo deckre that she is
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entitled to be grantéd temporafy status with affacf Proh
29f11.89:and't6 direct the respondents to grant tempbrgry
status‘té her with effect from'29.11.89 with all consequential

benef its,

2. The question involved herein is_squareiybcovered by
the ruling in Civil Appeal Nos.360-361 of 1994 bafere the -

Supreme Court ot"IhdLaf(Secr}staryL Ministry of Communications

and others Us Sakkubai and another). In the light of the said

ruiing, this 0.A. is only to be dismissed.

3. Learned counssl appearing for the applicant submitted

that the applicant may be permitted to submit a representation
befors thﬁ third,rés@ondeht'for incorporating a provisidn for
part-time Casual Labourqrs fof conferment of'tgmporary status.
The applicant is permitted to submit a représentatiun on the

above lines through proper channel within a pafiad of one @ohth

from today. If such a representation is Submitted, the third

- respondent shall consider the same and disposs it of by a

speaking order within four ménths from its receipt.

4, Application is dispbsﬁdjoflas aforesaid. No costs.

Dated, the 23rd October, 1997.

(SR THmAL) o (AM S IVADAS)
AQMINISIR#ﬁ%%ngEmBER JUDICIAL MEMBER -
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LIST OF ANNEXURE

Annexure A1: Order Na. Ulg/16-61/95 dated 9.2.1996 issued by
~2nd respondem to the applicant. 4
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